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[Shrimati Indira Gandhi]

I might add that we are examining
the entire matter fully. We are alsv
examining the documents including
those of the Raja of Ramnad. There
is no question of any mis-statement on
our part.

Sir, when this question came up on
the previous occasions, I had referred
to our friendly relations with the Gov-
ernment and people of Ceylon. 1 haa
appealed that we should not say or do
anything which might cause embar-
rasment to our relations with this
friendly neighbour. I had also discus-
gsed the matter with some Hon'ble
Members from the Opposition. There
has been general appreclation in the
House of the need for restraint and
caution in raising the matter on the
floor of the House. Therefore I do
sincerely regret that Hon'ble Member
Shri Limaye should have again chosen
to bring up the matter in thig form.
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MR. SPEAKER: Order, order. I gm
on my legs. Will you please sit
down?

There are a number of motions in
Shri Khadilkar's name, They are. all

1, 1888 [Extension of terms of
Members on Committees

120

for extension of time of the varloms
committees, We have already extend-
eq the time till the 30th April fior
the Public Accounts, the Public Undex-
takings and the Estimates Committass.
We may extend the time for the othe®
committeeg also. It is just a ~outine
thing.

SOME HON. MEMBERS: Yes.
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MOTIONS RE: EXTENSION OF
TERM OF OFFICE OF MEMBERS
OF COMMITTEE ON PRIVATE.
MEMBERS' BILLS AND
RESOLUTIONS

SHRI KHADILKAR (Khed): I beg
to move:

“That this House' dop suspend
sub-rule (2) of Rule 293 of the
Rules of Procedure and Conduct
of Business in Lok Sabha in ite
application to the motion for ex-
tension of the term of office of the
present Committee on Private
Members’ Bills and Resolutions™ -

MR. SPEAKER: The question is:

“That this House do suspend
sub-rule (2) of Rule 293 of the
Rules of Procedure and Conduct
of Business in Lok Sabha in its
application to the motion for ex-
tension of the term of office of the
present Committee on Private
Members' Bills and Resolutiona™

The motion was adopted..
SHRI KHADILKAR: I beg to movet

“That this House do extend the
term of office of the present mesa-
bers of the Committee on Privale -



Members’ Billg and Resolutions
upto 30th April, 1968.”

MR. SPEAKER: The question is:

‘“That this House do extend the
term of office of the present mem-
bers of the Committee on Private
Members' Bills and Resolutions
upto the 30th April, 1968."”

The motion was adopted.

MOTIONS RE: EXTENSION OF

TERM OF OFFICE OF MEMBERS
OF COMMITTEE ON SUB-
ORDINATE LEGISLATION

SHRI KHADILKAR (Khed): I beg

to move:

“That this House do suspend
sub-rule (2) of Rule 318 of the
Rules of Procedure and Conduct
of Business in Lok gSabha in 1ts
application to the motion for exten-
sion of the term of office of the
present members of the Committee
on Subordinate Legislation,”

MR. SPEAKER: The question is:

“That thig House do suspend
sub-rule (2) of Rule 318 of the
Rules of Procedure and Conduct
of Business in Lok Sabha in its
application to the motion for ex-
tension of the term of office of the
present members of the Commit-
tee on Subordinate Legislation.”

The motion was adopted.

SHRI KHADILKAR: I beg to move:

“That this House do extend the
term of office of the present mem-
bers of the Committee on Subordi-
nate Legislation upto the 30th
April, 1968."”

MR. SPEAKER: The question is:
“That this House do extend the
term of office of the present mem-
bers of the Committee on Subordi-
nate Legislation upto the 30th
April, 1968
The motion was adopted.
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on Committees (Ms.)

MOTIONS RE: EXTENSION OF

TERM OF OFFICE OF MEMBERS
OF COMMITTEE ON GOVERN-
MENT ASSURANCES

SHRI KHADILKAR (Khed) I beg to

move:

“That this House do suspend
sub-rule (2) of Rule 324 of the
Rules of Procedure and Conduct of
Business in Lok Sabha in its appli-
cation to the motion for extension
of the term of office of the pre-
sent merabers of the Committee on
Government Assurances,”

MR. SPEAKER: The question is:

“That this House do suspend
sub-rule (2) of Rule 324 of the
Rules of Procedure and Conduet of
Business in Lok Sabha in its appli-
cation to the motion for extension
of the term of office of the present
members of the Committee on
Government Assurances.”

The motion was adopted.

SHRI KHADILKAR: I beg to move:

“That this House do extend the
termy of office of the present mem-
bers gf the Committee on Govern-
ment Assurances upto the 30th
April, 1968.”

MR. SPEAKER: The question is:

“That this House do extend the
termy of office of the present mems=
bers of the Committee on Govern-
ment Assurances upto the 30th
April, 1968.”

The motion was adopted.

EXTENSION OF

TERM OF OFFICE OF MEMBERS

OF COMMITTEE ON ABSENCE
OF MEMBERsS FROM THE
SITTINGS OF THE HOUSE

SHRI KHADILKAR(Khed): T peg to

move:

“That this House do suspend
Rule 325 of the Ruleg of Procedure



